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Mr. Deputy-Speaker: Has the hon. 
Member leave of the House to with-
draw the Bill? 
The Bill Wal, bll leave, withdrawn. 

Sir. the amendment that I am seek-
ing to move concerns article 228 of 
the Constitution. nus article reads 
as fol1ows: 
"Not withstanding anything in 
article 32, every High Court shall 
have power, throughout the terri-
tories in relation to which it exer-
cises jurisdiction, to issue to any 
person or authority. including in 
appropriate cases any Government 
within whose territories directions. 
orders or writs. including writ. 
in the nature of habeGl co'1*', 
mandamus, prohibition. quo tV4r-
ranto and C'l.'rttorari, or any of 
them, for the enforcement of any 
of the rights C'onferred by Part III 
and for any other purpoae." 
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Mr. DePUt1-Speak'" The hon. 
Member may  continue next time. 
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